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Appropriation Bill
[Shri K. C. Pant).
they were carrying on an  agitation
against the same government in the
the field. It is something new in demo-
cracy.

ot vy fama s F 0 ¥ A
q A9 F1 w0 A7 fgrr 7 | o7
TR W1 Aaza ] fre gmr arfen
AfFT qMz3 T [TETT F1 qAR A8
T3 w1fem | )

SHRI K. C. PANT: The principle ot
joint responsibility is well-know to my
hon, friend. 1 am surprised that he
should have departed from the prin-
ciple of joint responsibility in the mat-
ter of the Government of UP and I
hope that other constituent parties in
that government and other parties in
the country will also realise what the
joint responsibility of his party in this
matter is. But I am only sorry that he
did not succeeded in his efforts to get
something for the landless. [ am with
him in this matter and I wish the Gov-
ernment had been able to provide land
by passing an order. But leadmg an
agitation against the government, when
one is part of the government is some-
thing new to democracy.

ft vy fwd : 21 A9 7 3w A
291 39 ¥ A0 A1 97 T W1 4G #7 72
# 89 W@ F AfY gam A1 TH T AT
=9 #7 72 &)

SHRI K. C. PANT: So far as the
case of BOAC is concernd, it is not
relevant here unless it is  suggested
that UP, as part of India, is vitally
interested in this case. I am sure he
does not want to press it here at this
stage.

st wq fowd - a2 S @ afew am
AT FIAET IH AT | AW AT F1A 27
i

oft woor WX qF . ST FAAT
MR. DEPUTY-SPEAKER:

question is:

“That the Bill to authorise pay-
ment and appropriation certaln
further sums from and out of the

The
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Consolidated Fund of the State of
Uttar Pradesh for the services of
the financial year 1967-68 be taken
into consideration.”

The motion was adopied.

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That clauses 1, 2, 3, the Schedule.
the Enacting Formula and
title stand part of the Bill.”

The motion was adopted.

Clauses 1, 2, 3, the Schedule, the En-
acting Formhla and the title were added
1o the Bill.

SHRI K. C. PANT: 1 beg to move :

“That the Bill be passed”

The motion was adopied.
13.3 hrs.

The Lok Sabha adjourned for luncit
till Fourteen of the Clock,

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteen of
the Clock.

[SHRIMATI
the Chair]

ARMED FORCES (SPECIAL
POWERS) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAIL
SINGH): Mr. Chalrman, I move:—

“That the Bill to continue the
Armed Forces (Special Powers) Re-
gulation, 1958, as passed by Rajya
Sabha, be taken into consideration.”
The Bill, which is only an enabling

Bill, secks to continue in the territory
of Nagaland State, for a further period,

LAKSHMIKANTHAMMA  jn

the Armed Forces (Special Powers)
Regulation, 1958, It enables the
Governor of Nagaland to declare

whole or any part of the State as a
disturbed’ area, if in his opinion the
disturbed or dangerous conditions pre-
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. The said Regulation was promulgated

in 1958 by the President in exercise of
powers conferred by article 240 of the
Constitution read with sub-para 2 of
paragraph 18 of the Sixth Schedule
thereof. It conferred certain special
powers on commissioned, warrant and
non-commissioned officers of the arm-
ed forces not below the rank of
Havildar to enable them to aid effec-
tivelv the civil power in those areas of
Kohima and Mokokchung districts of
the then Naga Hills Tuensang Area,
which were declared as disturbed areas
by the Governor of Assam by notifi-
cation in the Official Gazette,

The Regulation was initially in force
for u peried of one year. Since dis-
turbed conditions in  the areas of
Kohima and Mokokchung districts
continued to prevail the Regulation was
cxtended from year to year till 1963
by appropriate Regulation promulgat-
ed by the President. After the forma-
tion of thc State of Nagaland on the
1st December, 1963, the 1958 Regula-
tion was continued by Parliamentary
legislation. and for this purpoie the
Armed Forces (Special Powers) Con-
tinuance Acts of 1964 and 1965 were
passed. The Regulation was further
cxtended to Tuensang District of Naga-
land and continued for another period
of one year in 1966. Now it covers
the entire State of Nagaland and the
present extension is due to expire on
the 4th April, 1968. It is necessary to
extend the Regulation for a further
period of one year beyond Sth April,
1968, in view of the continued exist-
ence of a threat to peace and securlty
in this strategic border region.

The object of the Bill is to extend
the Regulation to the entire State of
Nagaland for a further period of one
year.

In the end. I would like to assure the
House that it is not our intention to
vest members of the armed forces with
qpecial powers for a period longer than

is necessary. That is why we are ex-
tmdlng the Regulation for a further
period of one year only.

With these words, I move.
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SHRI J. MOHAMED IMAM (Chit-
radurga): Mr. Chairman, 1 support the
Bill as its continuation is necessary in
circumstances that now prevail not
only in Nagaland but also throughout
Assam.

This Regulation was promulgated in
the yecar 1958 and it has been in opera-
tion for the last 10 years though its
life is extended year by year., We
would like to know during these 10
years what is the work done by the
armed forces and how far they have
ben able to convert this disturbed area
into a peaceful area. We would also
like to know how far these armed
forces have succeeded in restoring
peaceful conditions and in bringing
about a change in the heart of the
people who live in Nagaland, We
would further like to know why this
measure is extended year by year
each time. Do the Government think
that before the close of this year, they
will be able to restore normal condi-
tions in Nagaland? If they are sure
about it and if they think that there is
no need for its continuation from the
year 1969, then it is all right. But if
the disturbed conditions continue for a
longer time, 1 would suggest that they
continue this mecasure not merely for
one year but for two or three years at
least so that we may give sufficient
time to the armed forces to tackle this
difficul; problem.

Assam is strategically and vitally
situated. It is  surrounded, on
all  sides, by foreign and hostile

countries. It is connected with the
mainland only by a strip of land which,
if disturbed or disconnected, then the
entire State is isolated from the rest of
the country. Again, in Assam itself, we
find many changes. Since 1958, things
are not improving or rather, I must
say are deteriorating. Assam itself is
bordered on the eastern side by an
area of nearly 50,000 k.m. consisting
of people who are not well-disposed to
the Government of Assam. This has
led to the rebellion by Nagaland and.
I think, ever since we attained Indepen-
donce, they have been asking for inde-

pendenge. They have adopted,
anti-national activities. Even though a
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[Shri J. Mobhamed Imam)].

separate State was recognised, we
not free from that trouble. On
other hand, the trouble has been in-
creasing and the people there are not
as loyal or as national as they ought to
be. Further, their example was follow-
ed by the neighbouring districts in
Assam and Mizos also claimed indepen-

are
the

dence. There is a good deal of
trouble. All these border hill districts
under the organisation called the

Assam Political Leaders Conference
have been asking for a separate hill
State and this has created a lot of con-
troversy not only between the main-
land, that is, Assam proper, Assam
valley, but also the hill districts. This
is still unresolved.

Apart from this, we find many anti-
national activities. On the one hand,
the State of Assam is in a vulnerable
position because, on one side, we find
a lot of infiltration and, on the other
hand, we find a lot of anti-national
activities or liaison between China and
these hill districts. It is an admitted
fact that many people from Nagaland
and the ncighbouring areas cross freely
to China, receive training in the work
of sabotage or receive training in gue-
rilla warfare and they also receive
their arms and ammunitions. Thus, it
looks as if the people there, specially
the Underground Nagas, are being
trained to wage war against India or
to help them in an emergency. We
can fight against the external aggres-
sion and we can win. We can fight
against the external forces. But we
cannot fight against our own men. It
will be very difficult. It is not because
we are weak but it is because of our
restraint. The Government has been
trying its best to win them over. I think,
the Prime Minister has had a series of
negotiations with them but it still looks
that any decision is not forthcoming in
the near future. Then, I read in papers
that a big contingent of Indian officials.

of the Central Government, have
recently gone to Nagaland, I do not
know with what objective. T think,

this contingent of officials will bring
them round to their senses and will
make them loyal citizens. But still
the fact is that there is a large element
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who are not well to the
country. We cannot afford any fur-
ther delay. I think, on the part of the
Government, a decisive action is need-
ed and it is quite necessary.

Again, take Assam itself. I must say
that there is a cry from one section of
Assam there that Assam is for Assamese,
This is not a healthy sign. Further,
there is a conflict between the people
living in Assam valley and the hill
people. They want a border Statc, a
separate State, for themselves whercas
the people living in Assam are resisling
it This also is not resolved. A
Committee was appointed under Shri
Asoka Mechta, They made some recom-
mendations but those recommenda-
tions are not yet implemented. The
people living in the hill areas are
stubborn, firm and obstinate that they
must have their own State. Any inde-
cision and hesitation is always ruinous
to the cause of the country. It will
always ruin us. I am afraid, the Gov-
emment of India is always very hesi-
tent and very indecisive, In all such
matters, they must take a positive step,
definite step, to resolve them and to
quell anti-national, subversive, actions.

It is unfortunate that India is con-
fronted with too many problems. As
1 have pointed out before, very serious
and grave problems which threaten the
national integrity of thc country, which
threaten our future existence, have
risen. We have the problems with
China; we have the problems wilh
Pakistan; we have the problems of
Nagaland, with Assam and all that. We
have got various problems. But it is
unfortunate that not a single problem
has been resolved. On the other hand,
it has cost the country, the tax-payer,
to a considerable extent because we
are in conflict with China and Pakis-
tan, because we are in conflict with
these areas, India has to spend more
than one-third of its monetary resour-
ces on defence alone. How long should
this continue? How long should thare
be this strain on the exchequer of this
country? These are the thirgs. Either
the Goverment are incapable of mm
ing this lera or they have no solu-
ﬂogm wp:‘;l“ this problem. They
must tackle all these issues boldly. All
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these things can be resolved only by

either of these two means, either
through strength or through negotia-
tions.

Wit fo W @ (WuadY) oWl
¥y, AT AR #E AE} g | fAaw
69 & 2T AT &

“A Bill involving expenditure
shall be accompanied by a financial
memorandum which shall invite Par-
ticular attention to the clruses in-
volving expenditure and shall also
give an estimate of the recurring and
non-recurring _expenditure involvgd
in case the Bill is passed into law,
o faq F FaT AT €

“for the words, figures and letters
‘the Sth day of Agpril, 1968, lh?
words, figures and letters ‘the 5:51
day of April, 1969" shall be substi-
tuted.”

% dw & F A7 7§ W, w0 A

qraed § 1 AT 30 TET , OF A9 &

arz ¥ & 3fz g | TafAm a7 o

g1 9 2 f g4 fare & 79 oF femims

tretveen g wifen | AfrswfamE
At fgAroe wurees A4 & 3
=7 famr a7 Fare ®1 T faan 901 A7
qrET # ATE ¥ fEAT AEreEw
AT AT |

SHRI SURENDRA PAL SINGH :
There is no expenditure involved and
that is why, no financial memorandum
is necessary.

ot frg wex wn - dfF xw A awfaw
wnw W A ¥ @ ;T
w1g drér @ g, @ # 4fg gl & A7
Tz FrEfaefre g @ A | gAfem
T fae ¥ a7y feaive AT G
aifgar &

SHRI J. MOHAMED IMAM : 1
was just saying that the Government
must take effective steps, speedy steps,
to resolve all these lems wluc'h
have been straining the resources of this
country. The policy of appeasement is
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no good. So far, I am afraid, the
Government has tried its best to appease
these Nagas, Mizos and other people.
If they are reasonable, they must abide
by whatever decision is given by the
Government, but, on the other hand, if
the Government is soft and if they treat
these rebels and others on an equal
footing with the other Governments
then this happens. In this case, I would
suggest that the rebels are rebels, they
go against the country. and, therefore.
they must be treated as rebels and not
as equal partners in administration.

Again, to appease them, the Govern-
ment has been pouring crores and crores
of rupees. I understand that every year
more than Rs. 30 to 35 thousand crores
are spent on these hills, for a population
of about 8 to 10 lakhs of people, where-
as the amount that they contribute to

the exchequer by way of taxes is very
little.

So, the Governmeni must, I say, first
of all hold negotiations and if the nego-
tiations fail, they must have a firm hold
on them.

Secondly, there is this vexed question
of forming a separate State. I think.
the Nagas and the Mizos want a federa-
tion; they want a separate State for
themselves whereas the Assam people
do not want any separation, they want
the entire area to be together. I was
told that the Assam Government itself
is to be blamed because they have con-
sistently and persistently neglected the
development of these hill areas, and it
in this which has alienated them. There-
fore, let them use all the means to win
them over; otherwise, they must take
effective steps, strong steps, in the inte-
rest of this country and to see that the
integrity of this country is maintained.

With these words, I support this Bil..
and I hope that the Government will not
be soft but will be strong enough to re-
solve all these problems.

sl vt na (feeet &ww)
awTafa wEEAT, WEA & gy A fae
2, & SEwr awdw 7 & forg wey gan
g1 ag ¥ oY aa § e sy Armetes
faon faer fefgae ot 3a% ama-a
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[sft o )
F aa ¥ g feafa awm g F@
¥ wren ¢, W faot faEer am-amw
Tg R #1 @ & fF F 79 3w § A ey
A i e fF s ET AW TR &
¥eT g1 TAAT @ A, ¥ gfagre AA
¥ fam s o §) i g 3
Y7 gfamre 3@r & ) A A FETEr aF9i
4 gzr grm & offemw & s &
TIAET FY 99T ¥ ¥ AfFw § I
aa-3m Afer 7 @ & 7 fom e
7™ % & 99 few &1 gfagmar s

I7 FFi & woq fafaeee £, 7 A
7 I A 9 AT Sy de
WA &1 IEA AT mE AT
TR FAT W 2 ATH 7 T ¥Rt
ares 7. Afed 7 77 3m qreE &
FTC AA-HH FT TR 7 1| T AT £
YA FT A1 T FCE E | TAAT
A1 7Y, s g femafd wifaa
97 WY e faar gam g, afew feed
qYFTT A9, 813 A A ¥ I & A9
s T @I 21 79 B AgA
& 39 |/ & fasrs FTaE 1 S,
At g9 g1 9 @, ‘wfEd. sfeer
aifge 3 3% 21 @ 207

g Wel AgRg # vE AWy A4
qear =g ¢ fF ot w1 2w ¥ avg
T F A gE-Aw Fg 5 7 o
v w1 femm 4@ @A SRR §, o
AP TH HYET FT T FAE TRAT
T AETEF T A0 AN ATEHI IAAT
TreaT & a1 7g1 ! A faEEy | .
ug e & e o aw F a s
F7AT & 7 & A ge-ew fage #Y A
w74 §, g faRw & gfame A
Zarel wifew 97 gwenm &7 . 9
1 ofe@™ & q19 q3-T8 T9d £,
FO¥F FTHER AT FOES TG |
g ¥4 aF "vATe & Arfzq § ., Afe
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fReftamsgh i fsemad
™ FAA & fau e oW
2 IC g & T AHT A A
TELYET 1 ATEAT 927 F7 @Y 2, Afwm
gg o faa-wfa-fem gz a1 @
2 gfr & fely o 3w & o A
o &, ot fr WY ¥ A 21 v 2
i smagmifaaran g
AT AT FI@T §, T F@T , T
e W ¥ faam a W TEw
TP arn g fr g alw ¥ 2
317 faan s anfaw gAY fafazd
st gfew fow & fam 27 s
ATy W ¥ o7 & A o e 16 2,
I9 F1 7% 10 47 & fr 1w 3w
17 #YT MeT & A T 2 AT
TTE A TN FET R AR BET
Y arat #t FwT qg AR Ft frewre
FEI &, I X Afegi FAEr £
FR 1 Az @AW fasgw T #
TTETE &1 o & fow qg doen &7
2nm f& gy ag & ¥ S FAET SR
3 a1 74 St sfe TR wA g,
I9FT TAET ¥ TT AAT AT AR, IAF
fau femr & #1¢ @w adt g wrfem
AEH F AR H FB A A1 AA E
AemrEswa GEr &1, §e=ﬁ=ﬁ=n

mEgfFgadsad swF a7
mmmafﬁmqga%&m
A1 ¥ § g Y AEY wEA, & @
THAAT I F AT K€ ATAAT F1 AFAT
2 A g AN § R oF ZEm
St & ar faew #7 ag gwTe amg faw
™™ § 1 w9 OF TFEr ¥ e feea
T ST A FW & gFe faw faw
gt afegt v 7€ 7 wrf am &
amq faear § @1 TEET 9€ qao AG
& g el T I § | 9T TR A
are 39 & aepr Y I frdy wee
£ T9g A @ 57 F wE oLrmar o
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¥ gz fafran w7 & Al w87 v FwaT )
i 78 ¢ fe o 9 Iwfgar 7T
5% fw vy w1 FA 9 wgaT &7
AT @=t qiY §, awa A, 4@
HYATY ATHE A4 Y 7€ i g1 AT
T 1A a7 &1 qE W 1 A
FAA £ & AT o, A g & A
FE IT T RN FAT ARV AL AL
NI A RO A ANT A E
fam St ¥ gy wfen, =T FET
arfem, @@ @# &)

A7 A1 | 9% Fg L AT FIAT
7 f& @zt 7T 38 W e faor-
afat 21 & fafeags wm & faame
a8 1 afew ag o favi o=l @@
v vBH Z 39 #1 wfafafuar @@ 97 T
7| ¥ TIT ATET W ATV § W1
ag T AWT FT AT T T H IJTHI
Wt fare g & AT T K OER
FE UATS AN &1 AT FE ITH
£qr% aFaT ¢ AT T8T &, AT §98T
7 A AW o Ugw T, THH gW IS
vArs AFY | faum & gEEr e
2 | afea qre &, ITHRT T T
FITET T3 FT & g1 £QqTE A9 AT
2 7o Y AT 37 Y o 2w F v faver
2 39 &1 A TEAT ATAT § | FE AT
AT TEA IR AT T@A a1 qgr T
F1¢ wwer A8y O afew w7 | fa3en
wef@t  #y wfafafeat agi 9 @@t
# A9 ¥ Ig ¥N UF IMATGAT A1 TH
qoA A 1 A RO ww H Wi 2
fe @t oY faelr aredy agi 9T 99 F
agi & feTer o o) @ S I A
frezr & IEa dfemamm wfor 1 #1E
faeiy ey ¥ dfafer ofen § 78
AT =fEm )

Ay e & ag wgm AR E R
T F1 A CAAAEIT § I F AR
F qg A1 AT w1 Ay 77 afa 3
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o% ArmEve a7 faan, oF fae dw
71 famr, or fg=r ofar a4 fam, o
qifesrd F1 e T faan, ag s
HT T FATT FT AT AT & TR
I M E &, W I
TR T § 9 F & AR AN
T #1 tfefEs s § awm
faeret @ | &fe faaw &) a2 osw
Z1 IAAT &Y ATBT W | FHiAT g F1
NT 7eF G § TEL K159 & A
7ag fraifa &1 3 oifen f& 78w,
D AEA F AET T AT bAAT FT A
f smm & 7 g F0 T faer
713 § f& s & 73 A€ g TR
UF UG F AET FAT TeE AE da
FAT Sifgw 1 AT wwE dgAv Y A
rrhesviA fro g A F T H AE g
g UF TG W AT I A EEE
FIA AT R AT 70 A Ay g7 2 f*
TTAT aed UF g gl 99 &
ZHT ZHE FA FT TELT ALT & | HTH
feer ufaar & a9 7 7% =7 ¥ 0F 79-
T TATE | FA T AWO 23 F1 A
Grgnit | ™ oA A a1 IEEr R
FAR] & FEAT 10 FT AT F g7
G FT AT AMET 37 ATT =94 A4 F
oefafiey & agd & Ag A
ag @ &@qr 27 & 4 Aweqn
Ty @ a1 &rd T A & 2
TEHIV Ove GeaeRee-fAA o9 U Tad-
&r§ 8 1 oz Aifa 78 &+ -
oW Agy & e aE 2

wfay & s § 1% FE9 F7 ¥
warT w1 g & sy oF fafma #ifa
94 Afa & sET A1 2w F A A
AT § A1 g ®rg o7 w4 7 21, femn
o Ty el W@ oA A1, vER A
s o wgrpfa A @ e

W W AW & fAv e § IAF A
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[+ s 1)

qErafa & a9 faa) T F S

iﬁwﬂfﬂﬂﬁmﬁ%hﬁwﬁﬁﬁﬂ
F #0 qfgU | ¥ Wkl F AT A7

{qqrrqmiﬂm'rngl

SHRI VIKRAM CHAND MAHA-
JAN (Chamba): Madam Chairman, I
suppert the Bill and I submit that though
the Bill gives extensive powers, it has
many shortcomings.

The problem of Nagaland is a very
intricate problem and it is a border arca
where we cannot take any chances be-
cause once this area becomes weak, we
are giving a base to foreign countries
from where they can operate against the
rest of the country. This problem has
been lasting for many years and it is
time that we finally decide to take strin-
gent measures.

Recently, it has been admitted that
certain Nagas have gone to China to
receive guerrilla training.  Madam
Chairman, once this area becomes an
arca where guerrilla operations start—
in fact, in the present situation also the
guerrillas are operating there—but if on
an extensive scale guerrillas start ope-
raling in that area with the aid of China
and Pakistan, then it may become very
difficult to control the situation.

This area has been an area of trouble.
There has been a lot of civil interference
also, The civil authorities also gave a
different opinion which at times was con-
trary to the opinion of the military com-
manders. [ submit that we should com-
pletely hand over this area to the mili-
tary authorities so that they can handle
it from a military point of view where
they can even take measures which are
necessary when a country is at war.
Normally, whenever we have to take
action, we sometimes soft-pedal it or we
take measures which are much less
stringent than are necessary to meet a
particular situation. Madam Chair-
man, it is time that we take strong
measures. For example, we can declare
martial law there and hand over the area
to the Army so that till the problem is
solved, the civil authorities do ‘not inter-
fere.
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It is true that the measure I am sug-
gesting is an  extreme measure. But
then, when the disease is incurable, you
have to cut a certain portion also. We
have taken enough time to cure the
disease, but the time has come when
there has to be an operation and we
have to carry out this operation so that
the disease does not go to the rest of
the body and we all suffer because of
our lapse and our taking it too lightly.

There is an effort to divide border
States. We have an instance where the
border State of Punjab has been divid-
ed. Now we arc also facing a similar
situation and we are trying to divide the
border State of Assam. It is necessary
for the defence of a country that the
border States are strong and not divided
into small parts and I submit that the
division of this Assam State into Mizo-
land or Nagaland or Hill Region would
further weaken our security rather than
strengthen the security. We have given
enough concessions in the form of
Nagaland, in the form of listening to
their problems for a long time, but it is
time that we stop discussing this affair
with them because, while one wing
comes and negotiates with us, the other
wing attacks our forces there. There-
fore, 1 submit that these negotiations
should be finally stopped. Of course.
a small gap can be given, but we should
not give them time to strengthen their
hostile activity. Possibly, they are bid-
ing their time and want to give a feel-
ing as if they are finally going to come
to terms. They may use this very time
to strengthen their activities which may
ultimately harm our counfry. There
fore, 1 submit that the Government
should finally take strong measures so
that more power is given to the army.
With these few words, I support this
Bill.

st ofs Ta (g8) . awefa wgrT,
&7 9T Y o faw @A & T A
g 99 &% fawfad & ¥ g8 a9 Fan
9TEaT § | ARTARE g1 qataT W A
Irer %Y ot fearfar @, o€ %9 g7 a% adt
g feafa § aur ag smmaTOT =i
g€ &1 @@ *1 FNEW S g g
W ¥ A | gW S &1 e #
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H=aT wfgd | warw 7g & fF Ammee
FT 9 T ST A7, T 51 747 ey
¢, Wt & ? e @t W F o
farrzr #r wiwrat afFr @1 wF § I
W T & A8 9 9% W "
N w1 Aft 7 @ 2fow Faew
T g i g Wrg | & ™ & fawfasr
# ¥ OF & TSAT AITF ATHA @A
ATEAT T WA TENH OF I HlfeAT
F do sramgT W AgE AT qrfeA-g
OF ATH GWT R WOV § T 91 AT
ATY & ZHIY AR AR T AT AT
1 o fvwa any ovn €, ¥ @ woaw
# §F agT warar g @ w oawg
qfFA-T A7 G0 TATET AT AFE AT
e F7 T &, AME] &Y a6 F
TF HHETGEA 3 & o Fgr v ) 39
HWT § gATU AT HEAT H AW AW I
g & 7 a4 afew sgawy
qfeq oY & %Y & o foam i dfea s
¥ 9 A9 TEY &, T ATTHT AANIGEA
TG & FHA 0T ATov@ FoA AT
& ATt Avm-AE H RS, S ger |
A4 7, 79 Ifeq AEE AT @ &, 79T
1 BIEFT TN T, FWifH IJHA AT
ATHT FTATFAT e, W F
e Helt ¥ T qFTC F qdTA HY I
AT AW foFar | JF o farewe
7 o frem o fa@ gamn s o &
& v # S Wi 9, SR QA
FE ¥ awrg, K S GEUAE A0
£, S9 & A9 § F§ qHHT 4 F7 aT
T &, T oCE FT AT Ivg 14 (AT AT
™ AR § 37 w1 W ey mr fx
gu wifasrt wear sETey |

T AT & fo o% 7 &Y o Agw A
AT W /T &1 Afeq &faw FrdarE
T N G ¢ e & afd I
IN & wrEl w e far mam, Ay
dai & a7 aerEe et m—w
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5 Y forwgd o oo & faers
arg fY | 37 =5 FHI & AT qGT FAT
¥ A9 § FRY o, wwvg gf v
gg @y *1 Ay fages 2 afwar wre
qoET Y AfT & o gf o oy o
HEA & T F qILF WY | §-
AT wAY &7 =ifeERT qEd @@t o
4, 37F ATq AT GE-ATHA AT qH HGA
F FE qUT9 q7FC A A7 H o@w &
qisT & are § a3 faar mar 0 |
foa & sgar =mam g f 59 srmaTor
feafg & g farderdl W /@
FEI

qafaT wrer |, awmfa o, sw
At & f A, arfeeam, &, sder
7 qrEdY an-g o wfear e &5
qT ME FT T IN SA F fage &7
sfFar #1 =1 @ § 1 A Ay fawa
AN F TF qATT FT T 2T T ToJT
g F T 47 fF A ol gow
Farfea qrgdl, oF ywdFT R, oF
st -3 a9 #1 fagr fear mn
&, afew & smasr qarn =megar g fF
qIEdY AT F¥T oY agT 97 AR & W
T gzt Anr anfgarfedl & @,
ATIHAT F 3r/z7 Wied fady g &7
ARIHAT FT TN T £ 1 TH a7g AT
1 oft oY @71 97 9w @

TE A smAT | @aAT 9t ¢ fw
AMTATE § [&T HAT 7 AT FIHTH
forraT &Y & fF www AT AT &
FFM WA AT FA ATMET, AAA &
AT F1 ZAIC HIT FT 4T T g,
I " w94 7 f A & fad gd
g TaAv foar sd-TEET od ag 2
2 fr 7 ool ot g T & Fwmfa
N aamd e g i@ mr ¢ fe
FETY TR & AW A AT IETE T
& AW & o gEWTT gT e’ W
wrE=T £ wIfEu, 9 T O A
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[t <fx <)
Hifer FLFTOor 7EY B a4 ) gAY Ay
¥ agt ¥ v To Wreifae-se afvae
FrAfas &1 FgAT 47 fF wRT FOET
N gg Aifa @ ¢ fF qeIET TATH F
AW #1915 IAF F AT F AH
1€ WAwT G FAT e, FE qA-
& TG FT Afed, fwg F7 A
7g g1 fx qEfae 1@ & g9 wnil |
Tt wraAr qar g e =2 fore & oY
Tl AT Ifew, wWifs 3 fzr TE
FARF AT | o HATAfaT W qI2dr
 HT 37 w1 a3z FE oav R ATt
TATE F FRI KT OFIET FOTH F A
F oo & w7 St fagia g, 3w A
gaws fagty 30 & wmar § &
Felt AY aaemd fw Tw swmaTor feafa
FI AT TATH @A FT FA AF LRI E 7
arafa #gRaT, WiTd 9IET, qEH
FHTT, ARMEE G461 AT 99 01 a3
Fifowr gt wifed f& d=er =
F TR A7 T TR F M A qAAAT
g1, I & FvaL |TE A1 AT ATEAT AWA
&Y 09T §F Q@O 39T | W1 97 it
7Y avir ford s, W, =W,
afemm-7 ) fa3eit wiwar =
qEdr &, St fAeq 7 "o #TH
AT Q@7 WTTT § AT A OFAr
T F07 A1 HIAW FI 7 §, IA9 AAT
WEIET HIV WG §CHIY AT &1 A1
arfe 3+ 9T J W AT TRE@ TFHAT
®I St Aiq &, ag AT T A |
SHRI SAMAR GUHA (Contai):
Madam Chairman, in my opinion there
is some sort of tragedy about the Naga
problem that has been created by the
bungling of our leaders who had the
privilege to rule over the country just
after freedom. 1 think you will remem-
ber that the Naga problem was not a
problem at the time of the INA move-

ment. I hope many of the hen, Mem-
bers in this House will remember that
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in the Nagaland the epic battle of
freedom or the saga of INA slruggle
was foughl. The Naga people always
behaved as if they were people of the
entire India and 1 would like to remind
the House that thousands of Naga peo-
ple cooperated with the INA. Thev
associated themselves with the INA.
They sacrificed their lines. They waged
a heroic battle with the INA against the
British Imperialism. 1 also want to re-
mind the House that even after free-
dom in innumerable houses photos of
Netaji Subhas Chandra Bose could be
found. 1 want to remind this House
that Mr. Phizo, who became a rebel
leader and a secessionist, who is now
regarded as anti-Indian, has, not oncc
but many times, openly, and in the
press statements that he made, said that
he believed in the leadership of Netaji
Subhas Chandra Bose and he regarded
Netaji Subhas Chandra Bose as his
leader. 1 wish to remind you that it
was due to the parochial view of some
top Indian leaders at that time, I mean
the Congress leaders at that time, that
they did not care to share the sentiments
of the Naga people. The Naga people
round about Kohima were friendly with
the INA movement and they fought
many heroic battles of Indian freedom
with them. But this Government even
after so many years has mot erected a
single memorial in memory of the INA
men and those of the Naga people who
in association with the INA people
fought against the British imperialism.
Though they, the Nagas, along with TNA
had sacrificed their lives in the cause of
Indian freedom not even a single plaque
has been put there in Kohima. Not
even martyrs' tombs had been erected
at Kohima. It is our fault and it is of
our creation that we have ruptured the
sentiments of the Naga people and, we
have thrown them out, I should say,
from the comity of the Indian people, as
the situation is there today. Everybody
knows it and this House knows it quite
well that some missionaries, because
thev disliked the policv of Pandit Nehru,
tried to create some problems among
the Nagas with the expectation that such
a situation will create a certain pressure
upon Panditji. But unfortunately per-
haps those missionaries are also a little
bit baffled now because they find that
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their own creatures are now looking not
to London or to Washington or to the
church in Rome but to the new church
in Peking. Therefore, the Naga prob-
lem has not onlv become complex but
somewhat cxplosive under changed cir-
cumstances.

There are many other factors also
which have now been introduced into
this Naga problem. One of these factors
is the factor of the expansionist design
of the Peckingites in our country, the
second is the long hand of communist
China and the third aspect, that has
been mixed with the problem of the
Nagas, is the design of Pakistan. The
problem has now become more complex
than it was a few years back.

Therefore, we have to tackle this
problem with much care, courage and
also tact. We have to approach the
whole problem not on the basis of the
might of our Armed Forces but politi-
cally, economically and culturally and
also as much as it is necessary on a firm
basis of using the right of our Armed
Forces. Politically, I should say that
our Government should sympathetically
consider the resolution that has been
passed by the Nagaland legislature de-
manding a separate Governor for Naga-
land. Secondly, 1 would say that our
Government should try to invite a Naga
delegation and also send a delegation
from this Housc to Nagaland just to
have a fresh look into the problems
there and to allow the Nagas to express
their problems to wus. If they send
merely a few secretaries or officers from
the Home Ministry or the External
Affairs Ministry or the Defence Minis-
try. they may look at the problem only
from the bureaucratic angle, but it
would not be possible for them to look
at the problem bureaucratically and find
out a solution from a popular and na-
tional standpoint. Sir,.... I am sorry,
Madam. ...

MR. CHAIRMAN : The hon. Mem-
ber can address the Chair as ‘Sir’. The
Chair is above sex.

SHRT SAMAR GUHA : Govern-
ment should also see that the students
from Nagaland are sent by batches in
cultural missions several times annually,
to go round the whole of India so that
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they may have an idea of the cultural
contact with the rest of the people. I
would also request that Government
should examine whether certain special
preferences could be given to the stu-
dents of Nagaland so that they may have
engineering, medical, technological and
other education on the basis of govern-
mental patronage in other universities
in India. The other measures of cultu-
ral contact between the people of Naga-
land and the rest of India should also
be restored. 1 have also to stress fur-
ther that the problems of Nagaland, in
so far as they can be solved economi-
cally, should be tackled economically,
with fresh thought over these economic
problems.

In conclusion, 1 wish to caution
our Government that the com-
munist forces, the Maoist forces in our
country and the Chincse forces across
our borders trying to take full advant-
age of the Naga sitvation, and they hope
to utilise Nagaland as a crater for an
insurructionary eruption for realisation
of their Yenan Plan in the eastern sec-
tor of India. Therefore, the problem
has become more serious, potentially
more dangerous and the Government
should pay greater attention and show
greater vigilance on this problem of
Nagaland.

SHRI M. MEGHACHANDRA (In-
ner Manipur): I rise to supj this
Bill. First of all, I would like to point
out the necessity for the continuance of
this particular Act for one more year.
The Armed Forces (Special Powers)
Regulation Act was passed in 1958 and
now in 1968 this particular Act is again
sought to be continued. What is the
reason for this?

I would like to point out that the
problems which were there in Nagaland
and that portion of the eastern region
are still there. Today in Nagaland there
is the Nagaland Government, but against
that there is another underground Gov-
ernment. It is found also that in many
areas the writ of the Nagaland Govern-
ment does not have sway, but on the
other hand there is the sway of the writ
of the underground government.

Further, after finding that the Naga
people because of their armed revolt
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have been able to achieve Statehood
first and since they have been able to
expect more also, the other people in
the nearby regions or even in Manipur
where there are other tribes, are now
taking the cue and they are arming them-
selves. The House is aware that we are
getting reports in the newspapers about
armed raids, attacks and so on. We hear
of the Mizo rebellion or revolt. Even
the Kukis think that by going the way
of the Nagas they will be able to have
something.

15 hrs.

This is the real problem. Because
of the persistence of this problem, the
necessity for the continuation of this
provision is conceded. But then I want
to take this opportunity to say that mere
extension of this Bill for more years
will not do. We have to look into the
real problems of the small groups of
people there. We have to see what they
want. We have to see whether we are
giving due atlention to them. As it is,
only when the problems actually come
up in an ugly way, only when they rise
in revolt and use arms, we come to
know of them and after that we try to
find some solution, This kind of app-
roach to this problem will not do.

Moreover, if the Government of India
try to solve the Naga problem and leave
other problems unattended to, that also
will not do. We have seen it. What is
necessary is to look at the whole prob-
lem. I do not support the view of a
particular member who said that India
is one country and therefore let there
be no talk of giving rights extending to
the formation of a séparate State within
the Union. That view should not be
countenanced. There can be no ques-
tion of big or small in this. A small
group of people, if they have certain
characteristics which partake of the
character of a big group of people, their
case should not be ignored. But I find
that scant attention is being given to the
small groups of people there. As a re-
sult, their case is ignored.

The best example in this connection
is the formation of Nagaland itself. I
personally support the grant of state-
bood to Nagaland. But in* order to
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bring the other peoples back from their
extremist trends, we have to give them
their due share. Here also the Govern-
ment do not give proper attention to
this aspect of the matter.

Take the case of Manipur. Next to
it is the territory of Nagaland enjoying
a higher political status. But because
Manipur was in the past a native State
with a distinct culture and so on, it is
not given that higher status. What is
the result ? The people of Manipur
feel that the Naga people have got state-
hood because they resorted to arms,
but they are denied that status because
they are not having recourse to the same
method. This is the implication of Gov-
ernment’s policy. From this, the House
will see how decfective is the approach
of Governmcnt to problems in that part
of the country.

Sccondly, I want to point out one
thing which is very important. The pro-
blem cannot be solved merely in terms
of construing it as an internal problem.
It goes beyond that. Some other foreign
powers are taking active interest; not
only that, they are giving material help.
When these foreign powers who appear
to be friendly to us give them material
help and want to form a base inside India
and in that way help this movement,
what have we to do ? The Govern-
ment of India have not given proper
attention to this aspect of the problem.

In Manipur also, there are some Ame-
rican missionaries. What do they do?
In an area where there are some Mizo
and Kooki hostiles, in a particular sub-
division, they have established a college,
with a building three or four storeys
high, air-conditioned, something done
for the time in Manipur. Establishing
a college is a good thing. But the way
they go about it creates the impression
that they make the people therc anti-
Indian. Through religion, they influence
them,

AN HON, MEMBER : How (Inter-
ruptions).
SHRI M. MEGHACHANDRA :

They make them use English and write
in Roman script. In this and in other
ways they develop in them an anti-
Indian feeling. These things are there.
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Therefore, my submission is that
along with this extension. We have to
do so me thing more, some campaign-
ing. Now there is no campaigning at
all, no political explanation of the
polity of India. There is no campaign
among the Naga people or the Mani-
pur people that the approach in regard
to a separate independent State will aot
do, that arguing for independence will
only mean arguing for dependence.
There is no such campaign launched
among those people. As a result, you
find all these separatist tendencies are

there and this Bill is being extended
from year to year.

There is another thing. Some sec-
tions want to see that the military forces
stationed there should be allowed to use
military force. 1 do not support that
view because that will only further com-
plicate matters and prevent us from
achieving what we want.

Therefore on this note, that there
should be more political campaigning
and grant of more rights to those peo-
ple of these areas, I support the exten-
sion of the Act as contemplated in this
Bill.

ot ik feg (Jgaw) ¢ dew,

aE ATEvE A ST a7 fasieie & g

i fegram & frag & 1 ammive

BATR forem a7 o AR FT FTH FTATE |

g TF ®I=T 41 &1 74T 2 A1 i foew

209 & fraar ward | @@ Tawmw

aw &1 foasft, qwmr 2w &Y arefoae

HIR TH TN AT Gowa A1 qAT T I

faar 2 1 =@ 7 e 3w & oo T

A Z 1 20 919 & 77 T3, 21 v arrzfirgy

FT AT AGY a=aT T forw TemE T

209THT A FNFY AT F W FT =G AT

I H6F 1 good a1 gy gy
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% FAAIG §I€Q : g a1 a1aF § |

it T fag : afr s At arferft
§&F aF ATAGF & |

awafa AERT : AT 8T 99
FT TEF FT |

st e ey : dew, § frema
¥TT & WY I o FCAT  Argan 971 6
Fifea el 1 srger aw @ § 1 7@ @fwwr
HHAHT F7aT &, g QICAA 30 HEaw
8, 3z mifaw qiffeara F@r 8, 9@
arfow T FLaT g a1 7 & £ Hw
st o 3w arforw § wiaw € 1 @
UF % THIT ATHAT | UF g
€ wiw forad 20-25 fedtor & T
A ZATE FEA QT AT AT A9 §
IAY A AN &1 AL TH THEATH g A F
o A qH T AT F AFAE BT
7 aE W gaT & 5 20 9 &
AT 37 S FT g0 FAT A¢T FT I
gl domngfsNaod wmfamd
it 7€ § a7 Tgq I §, TgA AT
g, 9T I I Mo & wfe o
Iz a7 17 qrEd AAE, A T\ ¥ wd
ZHTY AW Y yourd g gt | F q@ FH
TemgfrenaaEa ¥ AAafram F &
wF | feE FEA R A e aan
7 F, afex fafaed w1 92z fear i s
B WEM, A9 ¥ I A aWA &1,
A7 zaar T g fF @y Ew w smA g
TE 19 & gEiwd FzA7 9 g F 9%
o qifFear & faear g, S8 faemr
2, 1T Og EWIX W FT IAN FHARK
feear 2 fF oot @ T g 1 &gt 9%
owA T fed | @l T AT G A
T afew agr gara fedew weEa g
7 AR # arhE F AT A OE,
Ffew oF T § § I aTOF F@T E
o ey g |ME ST F T
4, I %3 F g gEEANA 7
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3w & a1 FFeft g A A B Y
RS Y 77 qrieh T areE gt
Y, 7ff & 7T A & wEwr
I W IHE A g A AT | AT FY q1
grm fF 37 a9 7gg T 9T 9 A
e &, o Y qog ¥ gww A fgwm
@Y gt o f A gAY v i v
% 3@ &% | gafad 4 gz wga g v
TR 9 F AT e =R § oA,
afer o o s A1 TR
a7 fF gwaa 1, av st 0% ofedz
& o fF 2o & gem g, R Ao,
=Y F979 &, 37 nfadza T FH 77 |
FAT I TFAH AT & WY A AT e
FRNF AT & | F || 17 97 FgAv
g g f& mad £ snd, 7§ azr fenmst
Zeq g aT, afaw = & gFEE F
# 3w gaE Y T ARAT )

T |y 17 97 ag AT IAT NEAT §
f& @z 9 wvgdt TaT 2, 5§ F i
Tt g 7 @ Jef v g @y i
% foaa foem agr & @ aver sy, o1 o
WA sfae & fea s @ ag
WA q@l F § | safed & wear g
¥ agi 97 nF agig7 q@aFT IWEAT Mg |
o9 T fF ag aggraaFT R A AT ?
i gAe B & Fegd st §, a2 |z
A & g, g #T TEEHT F g,
AR GOTT F g, 9T BT afqwaT g,
I ®Y FEf TWET NG ATOE I BA *
FE gEdt FTEA AT feww a9 | 7T 7B
BT F, 92 9T F 9 A, IS F T
AR, QT GT 9T T, Ig AT IR
9 9 TE1 F TR T197 gt A AT F
A 38 e 1 Fifeds s s ag)
AT, 97 3W & WS AGIgA a9 aF
FRTA 15 G A7 THAT | 7% Ay o
Fo a1 3, Fradt §f mad 39 @t e &3,
=AY TG TG & awar |

@ & ford & % gaATT IATSIEATE )

MARCH 26, 1968

(Special Powers) etc. Bill 3426

TEH Tyt I OF T Sy FT A
AN ARt g7 Tl AR ATEETSY UA--
tfeefady =wmT a1 1 T #@P W IE
IYET FGEAS FIA TG qATAT | TE
wifow w7ar a1 fF agr & w77 a9
wrT § It 7 uw war ofede qar g o
M Fgw A g1, fom & Aawfer g i fee
o afadz g1 mve feafez w1 A 2@r
FTH! FHTT HG | a7 FieT oferdE @y
9 T G | IEF 91K B F1 AET0
o O g1 1 T GF 1| CATHA
TF9 Y dT6A 39 B AT NG AT 98
IR & HATET F T FE

afd waw e aer A, A
T FT Q0 UfEe T | a7
T o, WY wEIA Z1 1 59 &1 A7 0FE-
TEv A afe d s g fa dw F
famz & Arg, TW #1 Toa & @M,
famare 7 2 7% | fggram & a6 £
OHY ZW FT AL ATAH LIAT 1 ;> T
T feem w1 arlt ofadz saam & &7
Fameitfer wfeoes dar FoaraEAT & 0
TH AW AT THA FHAE H-2 7 g|y
2ot Y AT Taa a8 | ST gEAA
agh gw avE H & &7 ar fE Tw A
fgrma 7€t g1 w0 o 2urt av% apw
I3T T IT HF |

T RIS & A4 ¥ 9 faw ¥ 07
femTaa F@IE |

MR. CHAIRMAN : Shri Ranijit
Singh; two or three minutes. Your
party has taken its time,

SHRI UMANATH (Pudukkottai) :
The representative from the Communist
Marxist group has not been called.

SHRI RANIJIT SINGH (Khalilabad) :
This problem is ten years old. Year
after year the same old arguments are
repeated, the same questions are asked
and the same answers are given. Arc
they going to do something radically
new to solve this old problem ? By the
methods they are using, they are not
going to solve the Naga problem for
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several years. Why pot extend the Bill
for 4 or 5 years ?

There have been such problems in
other countries. Our neighbour Burma
faced the Karen rebellion against the
Burmese Government and they solved
the problem within a period of six
months. Why have we not been able
to solve this problem ? We know that
it is because of foreign interfercnce. The
foreign fear is there. They do not take
strong action agains; certain persons;
they take lenient action. They patronise
certain groups and alienate certain
groups because of pressure from other
countries. If you get rid of the fear
complex, you can solve the Naga prob-
lem very quickly. Imagine the para-
dox. There is the Naga Army. Would
the Government permit me to form an
army and roam about Delhi shooting
people ? You are negotiating with
them. Their commander-in-chief comes
1o Delhi to meet the Chinese people over
herc. We are thankful to our vigilant
press who gave us the story. Govern-
ment was trying to stifle the news of
the kidnapping of jawans in the Chinese
Embassy. The Press exposed the fact
that the NAGA C-in-C was in Delhi to
meet the Chinese leaders. Government
tolerates such things. Take the law
into your hands, instead of permitting it
to be taken over by the terrorists.
Government has made it a principle to
tolerate the overthrow of lawfully consti-
tuted Government by armed insurgency
and rebellion. We tolerated it in China,
in Tibet also. 1 think you have made it
a principle to tolerate it here. Pakistan
was created through threats. This prob-
lem is perpetuated because of the threat
of armed up heavel and you are not tak-
ing strong action against people who had
time and again said that they want to
secede from India. The Prime Minister
agreed to negotiate with the Nagas on the
basis that they must give a firm under-
taking that they wanted to settle it with-
in the Union of India. When the talks
hroke up last time, the Nagas who came
to Delhi made a statement that they
wanted an independent. sovereign repub-
lic of Nagaland; they did not want to
remain in India. Why are you negotiat-
ing with them any further; with those
people who have made such a state-
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ment 7 Foreign interfereace has be-
come so acute. There are, we know,
20,000 Nagas trained and armed by
China and Pakistan. It is crude poli-
tics. There are some people in our
country sympathising with China and
some others, with Pakistan. They do
not only tolerate this; they blame the
Government for this; they do not blame
Pakistan or China; they blame our Gov-
ernment as though this Government was
instigating them to go to China and
Pakistan and get arms. These things
encourage them further to commit these
acts of treason by getting arms from
foreign powers and rebel against India.
If this is not treason, what is treason ?

We should learn some lessons from
history. Insurgency of this type is
subtle and insidious. You do not know
when a mass rebellion will come up.
When it comes, you will be powerless to
do anything about it. It is happening in
Nagaland. Now there is a fellow pre-
paring it in Kashmir. There is a section
of people in Kerala demanding a separate
Moplistan. When these things are hap-
pening, in the interest of the country,
you should take strong action. You
are wasting your forces there. You are
demoralising them. You are having a
lot of people killed there.

A lot of our armed forces people
have died in Nagaland. Through an
order of 1966, Government brought for-
ward an enhanced pension rate for
people killed in war-like actions. They
extended it to the armed forces and
security forces killed in Nagaland. But
they have given it only from 20th Octo-
ber, 1962. What about the security
forces killed before that date ? If the
intention was to give this pension only
to those who took part in the action
against the Chinese attack, it should
have been specifically menlioned. But
once you extend it to the people killed
by the Nagas in Nagaland, you should
give it from the date when the armed
forces went intp Nagaland against the
Nagas.

We have known since a long time that
Pakistan has been helping the Nagas.
Now we know that China also is help-
ing them. We came to know in Janu-
ary thdt nearly 500 Nagas were plan-
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ning to cross over to China through the
Trop sub-division for training and for
gelting arms. Our secarity forces were
asked to keep a vigil so that they could
not go. But in February we learnt that
they had gone there and in March we
learnt that they had come back into
Iadia. This is the type of vigil which
you are baving there. You have kept
just one brigade committed to that
whole area, where you should have onc
corps consisting of nine brigades......
This is the problem from the army
angle too. You must consider this.
Last time, the Minister in charge, Mr.
Chagla, was kind enough to give cer-
tain assurances here regarding grouping
of Naga villages, just as we have group-
ed villages in Mizo Hills and succeeded
in stopping insurgence there. He gave
that assurance here on the floor of the
House. What has happened to it 7

Chinese interference is a great warn-
ing, because I would quote from Mao
what the intention can be in such cir-
cumstances. We have all read about his
dictum that every communist must
understand that political power is born
out of the barrel of the gun. Here he
says :

“The seizure of power by armed
force, the settlement of the
issue by war, is the central
task and the highest form of
revolution.”

...in this sense, we may say
that only with guns can the
whole world be transformed.”

He is teaching the Nagas to use the
guns to break away from India. We
should be careful about such ideologies
seeping into Nagaland. (Imterruptions).
These people who defend every action
of Mao should know that Mao preaches
nationalism, though these people under-
stand that Indians should become
Chinese nationals.

SHRI VISWANATHA MENON
(Emakulam): Madam, on behalf of my
party, I stand here to give conditional
support to this Bill. According to the
Bill, the problem in Nagaland can be
solved within one year. I do not expect
that the Government is going to Uo any-
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thing in this matter. So long as the
Congress is in power here, such Bills
have to come before Parliament and we
have to pass them, because if you study
the Naga problem from the very begin-
ning, during the last two decades, the
Congress Government had bungled
from the very beginning. In 1948 they
made a very small demand of a separate
State, But our Congress bosses in Delhi
did not recognize it and they were not
prepared 1o meet that primary demand.
If that demand had been met then, such
a situation would mot have arisen now.
Always wisdom comes to the Congress
Government too late.

Now they have given a separile State
to them, but the problem still exists.
Merely bayonets and guns wiil not solve
the problem.

AN HON. MEMBER : That is what
Mao has said ! :

SHRI VISWANATHA MENON :
Mao is a great man; don’t quote him.
The devil cannot quote the Bible. If
the idea behind the Bill is that by using
bayonets, the Naga demand can be
suppressed, T have to oppose it, because
patriotism is not the monopoly of cer-
tain sections. Even Nagas have fought
for Indian independence. But we
Indians have the character of finding
fault with everybody else. Here is
somebody finding fault with foreign
missionaries. Do you know what
foreign missionaries have done there and
how much education they have given
there ? We, the so-called Indians, have
not done anything for them, whereas
the foreign missionaries have done a
Jot. Of course, that should not be the
reason for demanding separation from
India, 1 agrce. But we have not dome
any justice to them. We must look at
the problem self-critically. Without
studying their demands, by simply call-
ing the entire people traitors, you are
not going to solve the problem by mili-
tary means.

Take the question of language. When
other languages want equal status with
Hindi, the Hindi-speaker pcople say
that they arc the only patriots. You
should understand that India is a bundle
of nationalities and we must have unity
only through diversity. We cannot have
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ope nation like this, Only under the

British imperialists, India was one.
Neither under Asoka nor under the
Moghul emperors was India one.

(Interruptions). 1 am not very much
bothered about my friend’s quotations
from Mao Tse-tung. If you study them
with a religious eye, it would not have
much meaning. But if you study them
with a proletarian outlook, thea it would
bhave much meaning. I have not much
time to deal with this problem because
I am being called at the fag end of the
debate. All the same, I want to explain
here the stand of our party. The only
way to solve this problem is to give
the widest powers of autonomy to the
tribal people. There are certain extre-
mists among them who want an indepen-

dent State. If you want to isolate such
cxtremists, this is the only way. Try
to help the Hill Leaders’ Conference.

Then you can solve the problem, If you
are not going to do it today, you will
be forced to do it tomorrow.

You were not prepared 1o give linguis-
lic States earlier. But when Potti Sri-
ramulu sacrificed his life you agreed to
the formation of a linguistic State. In
the same way, the Congress will not
solve any problem until it is too late. It
tries 1o shut its eyes to every problem.
But you cannot solve any problem like
that; it will remain. If only in 1948
you had given Nagaland this problem
would not have arisen at all at this
stage. You are not going to solve the
problem by accusing China, America,
Britain or Pakistan. It is your fault
that you have not looked at the problem
with a self-critical eye and tried to solve
it.

By sending the military or police you
arg not going o solve the problem., What
is the demand of the people ? They
want self-determination. For that, the
widest power of autonomy must be given
to them. Whether it is today or to-
morrow. only a federal State is going to
solve the problem. In every area such
preblems are going to arise. Shutting
your eyes to their demands will not do.
If somebody says these things on your
face, calling them names is not going
to help you to find a solution for these
things.
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SHRI RANDHIR SINGH : What is
meant by self-determination ?

SHRI VISWANATHA MENON : If
I have got the time, I will explain it
here. Otherwise, we can discuss it out-
side.

MR. CHAIRMAN : What the hon.
Member wants to know is whether it is
the right of secession.

SHRI VISWANATHA MENON :
The right” of secession and the right of
self-determination are different.

SHRI RANDHIR SINGH : By self-
determination you mean separation ?

SHRI VISWANATHA MENON :
No.

SHRI RANDHIR SINGH : We will
not allow self-determination.

SHRI VISWANATHA MENON :
1f the chair gives me time, I can elabo-
rate it

SHRI DHIRESWAR KALITA
(Gauhati): What he means is munici-
pal power.

SHRI VISWANATHA MENON :
At presend, the Nagaland people have
not got autonomous powers to rule their
own State. They must be given more
powers. it is only by having a broader
outlook and giving them wider powers
that you can solve this problem. It
must be decided by conciliation. Then
alone can the extremist sections of the
Nagas be isolated and the problem solv-
ed. It is only if the Government is pre-
pared to take up that stand that it can
think of solving this problem. Other-
wise, it is not only among the Nagas
and Mizos, but tomorrow it will arise
in other tribal belts also.

Finally, if by passing this Bill the
Government is going to take up arms
against the poor tribal people in the bor-
der areas, I do not want 1o support this
measure. But if, on the other hand, the
object of this Bill is to bring about
peace in Nagaland, I support this Bill
wholeheartedly.

SHRI KARTIK ORAON (Lobar-
daga): This is a question of safely and
integrity *of the nation and, so fer as
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the safety and integrity of the nation
are concerned, 1 personally feel that
there should be no concessions to the
offenders. If we make one law for
Nagaland and supposing there is another
Nagaland somewhere in another part of
India, then we have to make another
similar law. The law should be uniform
and its obedience should be enforced.
Such results of human conduct which
are forbidden by law should be madc
punishable. Otherwise, there will he no
way out.

Why are we worried about Nagaland?
Because, the Naga people do not want
anything short of a sovcreign State out-
side India. That is our worry. Be-
cause we supported the demand for
Nagaland and we started negotiations
with them, it had a chain reaction and
it spread to Mizo land. In the Mizo
land they have got a government which
is called Mizoram Government, Some
hon. Member has rightly pointed out
that the Mizoram Government is like a
parallel government. 1 want to know
whether under the Criminal Procedure
Code or the recently passed Unlawful
Activities (Prevention) Act, 1967: we
are going to stop the uttering or publi-
cation of seditious words and creating
disaffection among the people of the
country. If any action of the people
is in the nature of an attempt to revolt
against the established law of the coun-
try. that must be stopped.

I had occasion to know recently that
the Mizos have a parallel government.
It is not just one of those things that
is working overground; it is under-
ground. Their offices are located at
different places in the thick forests
wher nobody can go. Because therc is
no road. nobody can go there. These
places are called by names like UK,
Australia, Sydney, London and so on.
The Mizoram government have Lal
Dhinga as the  President. When
Lal Dhinga goes to London, the Gov-
ernment of India is worried. How did
he go to UK? How could he have the
guts? He is in the UK. of Mizoram
government which is functioning some-
where in Mizo hills! They have a
peculiar set up and way of working.
By convention. their meetings are held

meeting is sent by code that it will be
held at such and such place and only
those people can understand it.

The point is, if these people really
wanted something which people in any
democratic country can want, can look
forward to, the Government of India
would have willingly given them those
concessions. But we definitely know
that their ultimate object is something
different. Their leaders are all gradu-
ates of the age group of 35 to 40.
They have come to Calcutta or
Gauhati and got their education, which
they consider as foreign universities.
They can never think of remaining in
India. That is the trouble. This is a
sensitive border area. Suppose this
chain reaction spreads to Khasi. Jaintia
and Garo Hills. which are on the
northern side of East Pakistan. As we
all know, these people arc having con-
tacts with China on that side by cross-
ing NEFA. On this side, they are
going over to East Pakistan. If they
are really thinking of actimg against the
interests of India, I think it is time that
we took certain measures against them.

If any person, or group of persons,
try to conspire with another person or
country in order-to accelerate the land
or air operation of that country or with
a view to retard the land and air opera-
tion of our country, such a dangerous
activity must be stopped. 1f you do
not stop their activities and thereby
solve the Mizo problem, and if yom
arc going to negotiate with them, you
will never be able to solve the problem.
Unless you act firmly, no matter how
long you will take, you are not going
to solve this problem,

15.40 Hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary of Rajya Sabha:—

(i) “In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation (Rail-
ways) Bill, 1968, which was pass-



